FIR No.: 62/2018
PS : Rajouri Gar
Uls: 302/120B/14
State Vs. Kamal @ Nitin

26.05.2020 e ialt of th
Interim Bail Application Uss 439 CrP c. moved 07
applicant-accused Kamal @ Nitin.
present: M- promila Singh, Ld- Addl. PP for. the State
Shri AD Malik, Ld Counsel for applicant- accused.
Reply of the 10 received but there 1s NO mention of previous
involvements of the accused.
ds perused.
of the accused be

Heard. Recor
Let previous i

summoned for 30.05.2020.
Let Certificate of good conduct of

d be also summoned from
for 30.05.2020.

nvolvement report

accused during his
the concerned Jail

custody ~ perio
Superi ntendent

WEST/THC/Delhi/
26.05.2020
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- interim bail was granted to the

Jer being cancer patient and later on account

d 08.07.2019 on a
r who is @ Governm

in the present applica

umund of his fatl
previous application

accused on
of death of his father. Order date
shows that accused has another brothe ent servant.
The ground taken by the accused Ao
of depression is not a cogent ground

her being in state
in view of the seriousness

regarding his brot
nterim bail specially

to admit the accused on 1

of allegations against him.
ail application of the applicant-accused is,

The interim b

accordingly, dismissed.
y of the Order be give
perintendent as well as 10 of the

Cop n dasti to Ld. Counsel for

app]icant—accused, concerned Jail Su

casc.

(Vrinda Ku
ASJ- 07 (BOCSO)/
VACATION JUDGE
WEST/THC/Delhi/
26.05.2020
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has not been received. Let the same be called for 29.05,202“‘ :
NC o
VS

(Vrindzplgy’h/.
ASJ- 07 POTSO)/
VACATION JUDGE
WEST/THC/Delhi/
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d for refusal 2
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seless and g l"dVl[y cllld lnultiplicity ()'l' cases arc no g
years Old

ant-accused is more than 60

n severe
WIS, CBI
020,

of bail. Tt is submitted that applic
He is also 1

njay Chandra

n W.P.C 450/2

and is in judicial custody for past tWO years.

e has been placed upon Sa
ent dated 23.03.2020 1
ar Raj & Anr (2018

depression. Relianc
(2012) 1 SCC 40, Judgm

Sheila Sebastian Vs. R Jawah
0 sCC Online SC 75.

ehemently opposed the bail

Prabhakar Tewari Vs. State of UP 202
Ld. Addl. PP for the State has Vv

application of the applicant-accused.
rival contentions.

cases against the accuse
cused is on bail

I have considered the

Admittedly, there are multiple d. It
has been submitted by Ld. Counsel that even though ac
' another CBI case is

in 16 cases and has been acquitted in

trial. Three sim cards were use
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IN THE C =5
Al)l)l']‘]();HL (f(_)URl OF MS. VRINDA KUMARI,
AL SESSIONS JUDGE-07 POCSO WEST

T1S HAZARI COURTS, DELHI
VIDEO CONFEREN

CING

FIR No.: 683/2019

PS : Punjabi Bagh

l.J/s . 376 (2) (1)/376 (2) (n)/506 IPC
State Vs. Pawan

Bail Application No. 1088

26.05.2020
n behalf of the

Interim Bail Application U/s 439 Cr.P.C. moved 0

applicant-accused Pawan.

Ld. Addl. p P for the State

Ms, Promila Singh,
Ld Counsel for applicant- accused.

Present:
Shri Garvesh Kumar,
etwork connection, the video

Because of weak or no n

accused on Cisco Webex

[d. Counsel for applicant-
n behalf of the Ld.

conferencing with
d smoothly. At request O

could not be connecte
e been contacted

eo conferencing, they hav
is Court,

Counsels who attended the vid
one of the Ahlmad of th

teJephonically through the mobile ph
eaker phone.

Shri Sawant Khatri and the call was kept on sp

Heard. Records perused.

,\J\ Contd/-
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. pﬁcation to the Complainanw

N

(Vrinda Kumavri
ASJ- 07 (B SO)/

L
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TIS HAZARI COURTS, DELHI

VIDEO CONFERENCING

FIR No.: 1763/2015
PS : Rajouri Garden
U/s : 302/201 IPC
State Vs. Abhishek

26.05.2020
Interim Bail Application U/s 439 Cr.P.C. moved on behalf of the

applicant-accused Abhishek.
Present: Ms. Promila Singh, Ld. Addl. P P for the State
Ms. Archana Sharma, Ld Counsel for applicant- accused

through Video Conferencing.

Reply filed on behalf of the IO.
Heard. Records perused. Let previous involvement report
of the accused be summoned for 28.05.2020.

Let Certificate of good conduct of accused during his
custody period be also summoned from the concerned Jail
Superintendent for 28.05.2020. \/\

(Vrinda Kumari) "
ASJ- 07 (POCSO)/

Scanned by CamScanner



IN THE COURT OF MS. VRINDA KUMARI 5
ADDITIONAL SESSIONS JUDGE-07 (POCSO). WEST
TIS HAZARI COURTS. DEILHI

FIR No.: 127/2019

PS : EOW West

U/s : 420/468/467/120B 1PC
State Vs. Vinod Kumar Prasad
Bail Application No. 1065

26.05.2020

Second Interim Bail Application U/s 439 Cr.P.C. moved on behalf of
the applicant-accused Vinod Kumar Prasad.

Ms. Promila Singh, Ld. Addl. P P for the State

ST Naveen Dahiya on behalf of the 10.

Shri Anish Bhola, Ld. Counsel for HDFC Bank

Shri P S Sharma, Ld Counsel for applicant- accused.

Present:

Reply filed on behalf of the 10.

Heard. Records perused.

Application has been moved on the ground of high BP

condition and heart condition of the wife of the applicant-accused and of

the applicant-accused himself.
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VIDEO CONYK ll‘.R\%NC\NG

I'IR No.: 123/2019
| PS : Rajouri Garden

U/s : 498A/30413/34 1PC
State Vs. Shakuntala Devi

f 26.05.2020
Interim Bail Applicatibn Uls 439 Cr.r.C. moved on be
applicant-accuscd Shakuntala Devi.

half of the

Present: Ms. Promila Singh, Ld. Addl. P P for the State
Shri Sarvesh Kumar, Ld Counsel for applicant- accused.

nnection, the video

no network €O
Webex

ant-accused on Cisco

1 Ld, Counsel for applic
At request on behalf of the 1d.

e been contacted

Because of week or

conferencing witl
could not be connected smoothly.
1sel who attended the video conferencing, they hav

Imad of this Court,

Coutr
¢ mobile phone of the Ah

(clephonically through th
and the call was kept on Spe ak

Shri Sawant Khatri

Heard. Records perused.
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; VIDEO C ERE
FIR No.: 364/2018 IDEO CONFERENCING

'S : Tilak Nagar
l"/s $ 305/302/201/120B/34 1PC
State Vs. Jatin Soni @ Golu

20.05.2020

Interim Bail Application moved on behalf of the applicant-accused
Jatin Soni @ Golu.

Present: Ms. Promila Singh, Ld. Addl. P P for the State
Shri B S Chauhan, Ld Counsel for applicant- accused
through video conferencing.

Heard. Records perused.
Ld. Counsel for applicant-accused has sought 15 days

interim bail in the present case on the ground of ill health of his grand

father. The offences alleged against the applt d are under

Section 302/365/201/120B/34 IPC. The rec

in the present case took place on 31.05.2(

down by the High Powered Committee O
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020, the accused against whom offence U/s 302 yp
&)
T
A

have been in
i, The present case does not fall withyy

dated 18.05.2
custody for more than two years
Arg

heen allege
to be conqldercd for
the ambit of criteria laid d

Hon’ble High Court of Delhi.
The allegations against

in nature. Itis alleged that in furtherance of co

High powered Committee of

the apphcant—accused are very grave

mmon intention and as a
ered and her body was

part of conspiracy victim was brutally murd

of the gravuy of offence,
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DGE-07 POCSO
ARI COURTS DI

\ VIDEO CONFERENCING
FIR Ng.. 67/2018

PS : Khyala

Uls : 302/34 IrcC

State Vs. Takkar @ Imran

26.05.2020

Interim Baj] Application

U/s 439 Cr.p.c. moved on behalf of the
applicant-accused Takkar

@ Imran.

Present: Ms. Promila Singh, Ld. Addl. P p for the State

Shri B S Chauhan, 1.d Counsel for applicant- accused

through whatsapp video call due to poor video conferencing
network.

Heard. Records perused.

Offence U/s 302/34 IPC has been alleged against the

applicant-accused.

Medical Report from Jail Superintendent received. The

record shows that

06.

accused was admitted to one month interim bail on
04.2019 for sugrical intervention in his hiatus hernia intervention.

Ld. Counsel submits that accused did not get the surgery conducted at

\/\ Contd/-
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€
bdla‘f of th
20,05,2020 ,,,‘,ved on

‘ C;
39 Cr¥-
ation U 4
Interim Bail Appﬁwﬂ  Sin oh

um;mr;mt-mfcuml Hardee

Present,  Ms, Pmr/nila ,Smgljb M ' apph
Shri Harish Kumar, cant

Heard, Records perused.

grandparents, His other brother is also a co-2

lodged in JC,

The record shows that 58,50 kg Dodag
from the possession of both th

accused while

¢ accused persong
frisking their car, Offence Uls 14

alleged apainst the accused is serioys i Nature,
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ord. In these circumstances andin e i :Iytnm pail-
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“« not inclined to enlarge applicant e < t-acc"se
Court is not 1 el apphcan
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THE COURT OF MS. VRINDA KUMARL,
IN THE C G50 WEST

ADDITIONAL SESSIONS UDGE-07
TIS HAZARI COURTS, DELHI

£O CONFERENCING

vID
FIR No.: 18/2014
PS : Special Cell (NDPS)
U/s : 20 NDPS Act
State Vs. Ram Avatar @ Rama

26.05.2020

the
Interim Bail Application U/s 439 Cr.P.C. moved on behalf of

applicant-accused Ram Avatar @ Rama.

Ms. Promila Singh, Ld. Addl. P P for the Statf:
Shri Yoginder Rohilla, Ld Counsel for applicant- :
through whatsapp video call due to poor video conferencing

network.

Present:
accused

Reply of the IO received.

Heard. Records perused.

Interim bail has been sought on the ground that accused is

77 years old and his wife is suffering from bone f Ire

Further, accused is in JC since past seven years.
The medical condition of the wife of

verified by the IO.
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The record shows that one kg heroi?

Ny o i n
possession of the applicant-accused, e was 1"

Kingpin of interstate narcotic syndicate, He 18 report® wés convicted for
involved in five criminal cases under NDPS ACt aﬂ‘; circumstances ‘
ten years in case FIR No, 2/1998. In these facts an rmc\ined (o enlaree
in view of gravity of offence, the Court is
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IN THE COURT QF MS. VRINDA RUMARI
\DDITIONAL SESSTONS JU DGE-0T gl‘U(‘SO\ WEST

TIS HAZARI COURIS DELHI

VIDEO CONE ERENCING

FIR No.: 3772011
PS : Khyala
Uls = 3023643635201 1PC

State Vs. Arvind Azad

26.05.2020
Bail Application U/s 439 Cr.P.C. moved on behalf of the applicant-
f regular bail.

accused Arvind Azad for grant 0

Ms. Promila Singh. Ld. Addl. P P for the Sate
el for applicant- accused through

Shri Prasann. Ld Couns
Whatsapp video call because of poor video conferencing

Presenic

network.

It is submitted that an interim bail application has been

moved before the designated Court of Shri Vishal Singh.

Ap opportunity has been sought to seek {nstructions from

the accused and his family regarding the bail application’

fo press. \I\
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IN UL COURT OF M8, YIINDA KUMARS,
ADDITIONAL SESSIONS JUDGEAT (POCSO), s
EE 115 HAZARL COURLS, YIS

I'IR No.: 269/2017

I’S ¢ Khyaln

U/s ¢ 302/324/12018/34 1PC
State Vs, Alzal Khan @ Monu

26.05.2020 A .
First interim Bail Application U/s 439 Cr.P.C. moved on beluaf of the

applicant-nceused Atzal Khan@ Monu,
Present: Ms., Promila Singh, 1.4, Addl, P P for the Siate
Shri Mohd, Anas, 1L.d Counsel for applicant- accused,

Report of the Inspector Arvind Kumay received in wihich % i
mentioned that 10 has been transferred and the 1O/Inspector Bhupesh Ko
may be summoned.

Interim bail on the basis of guidelines of the High Powered
Committee of Hon'ble High Court of Delhi dated 18,05.2020 has been soughn.

As per the FIR, offence punishable u/s 302324/12081%4 W
have been alleged against the applicant-accused,

Let reply of the bail application as also previous involvemens
report of the applicant-accused be summoned for 29.05.2026,

Let Certificate of good conduct of accused during his custody
period be also summoned from the concerned Jail Supesimtendent for
29.05.2020.
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FIR No.: 348/2020
PS : Tilak Nagar
Uls : 308 1IPC

State Vs. Anil Kumar
tion No. 1062

Bail Applica
26.05.2020
Bail Application Uls 439 CrEC: moved on behalf of the applicant-
t of regular bail.

accused Anil Kumar for gran

Ms. Promila Singh, Ld. Addl. PP for the State

Present:
10/SI Tinku Shokeen.
Shri M A Khan, Ld Counsel for applicant- accused.
Reply filed by the 10.
Heard. Records perused.
[0 submits that victim has refused to accompany him 0
Court.

Regular bail has been sought on the grou '

husband-wife dispute. There is no other litigation
s. Investigation 1S complete. It 1s also sub

partie
at there is no previous

g for applicant-accused th
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AS per the report of the 10, (he concerned

doctor observed in the MLC of (he victim that head mjury  caused
slurring ol specch, tongue deviation to side. History of seizure is also
’ ” (¢

mentioned. Teis submitted that accused hit the vietim with helmet. \\

I have considered the rival contentions,
T'he incident in  question took place on 04.05.2020).
Accused is in judicial custody since 08.05.2020. The allegation U/s 308

IPC against the accused is grave in nature. The Court does not find any

/4

ground to admit the applicant-accused on regular bail.

The bail application of the applicant-accused is,

accordingly, dismissed.
Copy of the Order be given dasti to Ld. Counsel for

applicant-accused, concerned Jail Superintendent as well as 10 of the

Cdse. ‘\’\

(Vrinda Kumafi
ASJ- 07 (PRCSO)/
VACATION JUDGE
WEST/THC/Delhi/

26.05.2020

4_-‘/ //
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IN THE COURT OF MS. VRINDA KUMARI,

ADDITIONAL SESSIONS JUDGE-07 (POCSO), WEST
TIS HAZARI COURTS, DELHI

VIDEO CONFERENCING
FIR No.: 80/2019
PS : Moti Nagar
U/s : 392/397/34 IPC
State Vs. Mustkim Khan
Bail Application No. 1097

26.05.2020

Interim Bail Application moved on behalf of the applicant-accused
Mustkim Khan.

Present: Ms. Promila Singh, Ld. Addl. P P for the State
Shri Prashant Yadav, Ld Counsel for applicant- accused.

Ld. Counsel for applicant-accused appeared in the Court
instead of through video conferencing. At request of Ld. Counsel for
applicant-accused, I have heard the detailed submissions by way of
personal hearing and have perused the record carefully.

Offences under Section 392/397/34 IPC have been alleged

against the accused.

[nterim bail has been sought on the basis of ill health of old

age parents of the accused and directions/guidelines of the HPC of

(\/\ - Contd~ ,
e
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v Wt of Dethi, It is submitted that the accused
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N one More case under Section 392 PC in which he 1s not oy

ment of accused in a crimina\l

In view of the other involve
al custody and 1n

Cllke of & ) -
SHmilay nature where he continues to be in judici
clined 1O enlarge

View » ;
- -01 th‘? gr avity of offence, the Court is not 11

alZ
Yl e

ant-accused 1S,

” application of the appli¢

r be given dasti 1O Ld. Counsel for
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FIR No.: 80/2019
PS : Moti Nagar
U/s : 392/397/34 PC

State Vs. Alam Ali

Bail Application No. 1097

26.05.2020
behalf of the applicant-uccuscd

Interim Bail Application moved on

Alam Ali.
ate

Ms. Promila Singh, Ld. Addl. P P for the St
av, Ld Counsel for applicant- accused.

Present:
Shri Prashant Yad

appeared in the Court

nsel for applicant-accused
g. At request of Ld. Counsel for

[d. Cou
gsions by way of

hrough video conferencin
ard the detailed submi

instead of t
carefully.

plicant—accused, [ have he
d have perused the record
92/397/34 1PC have b

cen alleged

ap
personal hearing an
Offences under Section 3

against the accused.
[nterim bail has been sought on the ba
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IN THE COURT OF MS. VRINDA KUMARI,
ADDITIONAL SESSIONS JUDGE-07 (POCSO), WEST
TIS HAZARI COURTS, DEILHI

VIDEO CONFERENCING

FIR No.: 972020

PS : Tilak Nagar

U/s : 392/397/34 IPC &
Section 25/27 Arms Act
State Vs. Arvind @ Keshav
Bail Application No. 1114

26.05.2020

Interim Bail Application U/s 439 Cr.P.C. moved on behalf of the
applicant-accused Arvind @ Keshav.

Ms. Promila Singh, Ld. Addl P P for the State
Shri Manoj Singh, Ld Counsel for applicant- accused on
Whatsapp video call because of poor video conferencing

network.

Present:

Heard. Records perused.

Offences under Section 392/397/34 IPC and Section 25/27

Arms Act have been alleged against the app]icant—accused:

\f\

Scanned by CamScanner



Scanned by CamScanner



Scanned by CamScanner



Scanned by CamScanner




Scanned by CamScanner




IR No.: 28322019

'S @ Patel Nagar

U/s : 307/323/24/34 120134 1PC &
25 Arms Act

State Vs, Vinod @ Sonu @ Ganja

26.05.2020
Interim Bail Application U/s 439 Cr.l.C. moved on behall of the

ccused Vinod @ Sonu @ Ganja for grant of regular bail.
Ms. Promila Singh, Ld. Addl. P P for the State
Shri Vineet Jain, Ld Counsel for apphicant- accused.

applicant-a
Present:

Heard. Records perused.
L.d. Counsel for applicant-accused submits that the present

application is the third bail application.

Report of the Jail Superintendent

conduct of accused received.

Scanned by CamScanner



———

on]aw

IN THE COURT O MS. VRINDA KUMARI,
ADDITIONAL SESSIONS JUDGE-07 (POCSO), WEST
TIS HAZARI COURTS, DELHI

VIDEO CONFERENCING

FIR No.: 486/2013

PS : Tilak Nagar

Uls : 302/201/1208/34 IPC &

Section 25/27/54/59 Arms Act

State Vs. Mukesh Soni & Ors.
(Applicant—accused Rajesh Singh Lamba)

Bail Application No.

26.05.2020

Interim Bail Application U/s 439 Cr.P.C. moved on behalf of the

applicant-accuscd Rajesh Singh Lamba.

Present: Ms. Promila Singh, Ld. Addl. P P for the State
Shri Vikas Padora, Ld Counsel for applicant- accused

through Video Conferencing.

Heard. Records perused.
[nterim bail for a period of 3 months has been
1 view of minutes of meeting dated

personal bond I
'ble High Court of I

High Powered Committee of Hon

Let previous involvement report
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half of the applicant-accused Arjun Mandal i a? \Q‘ﬁ" §

ha . 3 :

= 'be d with liberty to file fresh {;‘D & :q"-
- not presse &2
dismissed as M X
¥

@Mﬁ IN ' (Vrinda Kumari)
ASJ- 07 ( SO)/
WESP/THC/Delhi/
26.05.2020
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IN THE COURT OF MS. VRINDA KUMARI,
ADDITIONAL SESSIONS JUDGE-07 (POCSO), WEST
TIS HAZARI COURTS, DELHI

FIR No.: 541/2018

PS : Tilak Nagar

U/s : 377/363/506/34 1PC &

Section 6 of POCSO Act

State Vs. Abhishek Saxena @ Anshul

26.05.2020

Bail Application U/s 439 Cr
accused Abhishek Saxena @ Anshul for grant o
Ms. Promila Singh, Ld. Addl. P P for the State

[0/SI Rawat Singh in person.
Shri Anil Kumar, Ld Counsel for applicant- accused.

P.C. moved on behalf of the applicant-
f regular bail.

Present:

The IO submits that Complainant had shifted his gddﬁisﬁ«v\ Ay J2

after lodging of FIR and had shifted to Himachal Pradesh[\He further QEQM

submits that Complainant has now again shifted his address and his

current address is not known. He also submits that Complainant is not

accessible by phone call.
An opportunity has been sought by the 10 to make all the

efforts to trace out the Complainant. The 10 has sought one week's time

for this purpose.
At request of 10 as well as Ld. Counsel for applicant-

accused, let the matter be taken up for consideration on 03.06.2020. 10

N

Contd/-
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FIR No.: 774/2019

PS: Nangloi
u/s: 326/307/300 1rC

State Vs. Salman @ Rijwan

2(1.()5.2020
< : f the
First Bail Application uls 42 on behalf ©
upplicant-uccuscd Salman @ Rijwan-
the State

Ms. Promila Singh. Ld. Addl PP for _
o] for applicant”

Shri Dan Bahaduar Yadav. 1L.d Couns
used Salman @ Rijwan.

Present:

acce

Reply filed on behalf of the 10.
applicant—accused submits that he wants 10

o instant bail application with liberty 10

Ld. Counsel for
file afresh.

withdraw th

Statement of Ld. Counsel for applicant—accused has been

~ocorded separately t© this effect.

the statement of Ld. Counsel for the applicant-

accused Salman @ Rijwan, the bail application filed on behalf of the

an 18 dismissed as not

In view of

npplicanl-accused Salman @ Ryw pressed with

liberty to file fresh application.

@ws(f V2% /
(Vrinda Kumari)

ASJ- 07 (POCSO)/
WEST/THC/Delhi/
26.05.2020
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IN THE COURT OF MS. VRINDA KUMARI,

ADDITIONAL SESSIONS JUDGE-07 (POCSO). WEST
TIS HAZARI COURTS, DELHI

FIR No.: 774/2019
PS : Nangloi

Uls : 326/307/506 IPC “or
State Vs. Salman @ Rijwan ai

26.05.2020
dvocate, Enrolment No. D-748/97 (R),

Statement of Shri Dan Bahaduar Yadav, A
for the Applicant-accused.

Chamber No. K-65, Tis Hazari, Ld. Counsel

AT BAR
[ have the instructions of the applicant-

The present bail application may b

accused Salman @ Rijwan (0 make the

e disposed of as not pressed

following statement.
with liberty to file afresh appropriate application. ®

RO&AC
ASJ-
WEST/THC/Delhi/

26.05.2020
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IN THE COURT OF MS. VRINDA KUMARI,

ADDITIONAL SESSIONS JUDGE-07 (POCSO), WEST
TIS HAZARI COURTS, DELHI

IFIR No.: 103/2020
PS : Moti Nagar
U/s : 33 of Delhi Excise Act
State Vs. (1) Tejpal Singh
(2) Laxman Singh Goswami

Bail Application No. 651 & 652

26.05.2020
First Anticipatory Bail Application U/s 4
of the applicants-accused Tejpal Singh and Laxman Singh

38 Cr.P.C. moved on behalf

Goswami.
Present: Ms. Promila Singh, Ld. Addl. P P for the State

None for applicants- accused.
Reply of the IO is already on record.

Despite repeated calls, none has appeared on behalf of the

applicants-accused Tejpal Singh and Laxman Singh Goswami.

Perusal of record shows that Ld. Counsel for applicants-
accused has appeared only on 27.02.2020. Thereafter, the case was
listed for 20.04.2020 but none appeared on behalf of the applicants-
accused. However, in the interest of jﬁstice, interim Order dated
27.02.2020 was extended.

None appeared on 01.05.2020 either despite repeated calls.

\I\ Contd/-
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IN THE COURT OF MS. VRINDA KUMARI,
ADDITIONAL SESSIONS JUDGE-07 (POCSO), WEST
TIS HAZARI COURTS, DELH]I

FIR No.: 140/2019

PS : Punjabi Bagh

U/s : 392/397/34 1PC
State Vs. Aashish Pandey

26.05.2020

Third Bail Application U/s 439 Cr.P.C. moved on behalf of the
applicant-accused Aashish Pandey for grant of regular bail.

Present: Ms. Promila Singh, Ld. Addl. P P for the State
Shri Mahesh Patel, Ld Counsel for applicant- a(\,i%

Lyl O

An opportunity has been soughtti/or placing on record the

copy of the Orders dated 13.04.2020, 15.04.2020 as well as copy of

[ jcant-accused.
charge framed against the applicant

Report of the 10 belsaned for 27.05.2020.

N

(Vrinda Ku
ASJ- 07 0CSO)/
VACATION JUDGE
WEST/THC/De\hiI

26.05.2020
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